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Judgement

M. S. Ramachandra Rao, C.J.

1. In this writ petition, petitioner challenges order dated 04.07.2023 passed by the
Mines Commissioner, Ranchi terminating the mining lease granted to

the petitioner prematurely.

2. Counsel for the petitioner contends that the explanation given by the petitioner to
the show-cause notice has not been considered and that the

inspection report on the basis of which the impugned order was passed was also
not furnished to the petitioner and there was thus a violation of

natural justice. Counsel for the petitioner also places reliance on the order dated
24.02.2020 in W.P(C) No. 5118 of 2019 and batch cases.

3. Counsel for the respondents does not dispute the contention of the counsel for
the petitioner.

4. Therefore, this writ petition is allowed. The impugned order dated 04.07.2023
contained in Memo No.2158/MC/Ranchi dated 17.10.2023 passed by

the Mines Commissioner, Ranchi is set-aside; matter is remitted to the said authority
who shall furnish to the petitioner copy of the inspection report;



petitioner is permitted to file objections to the said inspection report within four
weeks of furnishing of the same; a personal hearing shall also be

provided to the petitioner and a reasoned order be passed by the said officer in
accordance with principles of natural justice after considering the

replies given by the petitioner to the show-cause notice. This exercise shall be
completed within three months from the date of receipt of the copy of

the order.
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